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Whether Reporters of' local papers may be ‘allowed to see the Judgement ?%‘0
To be referred to the Reporter or not Mw

Whether their Lordships wish to see the fair copy of the Judgement ? &
To be circulated to all Benches of the Tribunal ? ka .

JUDGEMENT

MR. N. DHARMADAN,JUDICIAL MEMBER
This ‘is an appligcation filed by the applicant
chdléﬁging his‘transfer from Trivandrum to‘'Kannoor on

various grounds. This transfer order was passed on 13.1.92.

‘While admitting the application on 3.2.92, we have passed

.an intefim order directing the respondents to maintain

status quo regarding continuance of ﬁhe applicant in

Trivandrum.'

2. Respondents have filed reply and the applicant

' )
filed a rejoinder.

3. Today when the case came up for final hearing and

A

disposal, the learned cohnsel for the applicant limited

his prayer and submiﬁted that he is prepared to go and join
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duty at Kannoor in pursuance of the impugned'transfer order
providéd he woulé be considered for a pOSting at Trivandrum in

the next arising vacancy in preferenée to others, taking into
consideration the fact that he has only just above 3 years to
retire from service,

4, The learned counsel for the respondents brought to our
notice an additioqal reply stétement filed today, in wﬁich the
respondénts havg undeftaken that keeping in.view of fhe retirement
of fhe applicant.on Superannuation in July, 1995, t%e-reSpondents .
are prepared to‘cénsider thg posting of £he applicant in a pést

in the DDX, Tfivandrum as early as possible, '
TS; We have heard the counsel on both sides.' After hearing
the counsel on both Sidés, we are of the view that this apﬁlication
can be dispbsed'of in the interest of justice with directions,
‘Since the applicant has already indicated his willingness to go
and join at Kannoor in pursuance of the transfer order Annexure~I
datea 13.1.92,‘we direct the applicant to 56 and join at Kannoor,
as per thé_impugned order of transfer within a period of two weeks
from toaay unless the :eSpondenﬁs are-prepared to‘post him at
DDK, Trivandrum Qithout reporting at Kannoor for the purpose of
avoiding financial commitment of the ﬁepartment for carrying out

the transfer. r\\!

6 We further direct the respondénts to consider the transfer
and posting of the.apﬁlicant inbany of the existing or next arising
vacancies of Assistant Engineer in DIK, Trivandrum, in preference

to any of the ciaiwsof others,to that post in terms of the

statement in the reply statement filed by the respondents. today.
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7. With these observations, the application is disposed

of. There will be no order as to costs.
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